IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRI M NAL APPEAL NO 1808 OF 2010
(Arising out of SLP(Crl.)No.4488 of 2008)

P. KRI SHNAVENI ... APPELLANT(S)
VERSUS
TATA VENKATA KRI SHNA RAO & ANR. ... RESPONDENT( S)
ORDER

Leave granted.
Heard | earned counsel for the parties.

Learned counsel for the respondent submts that
respondent - Tata Venkata Krishna Rao has received Rs.1.08 |acs
from the appellant and he does not want to prosecute the
complaint filed by him under Section 138 of the Negotiable
Instruments Act being C. C No.444 of 2002, pending on the file
of the Il Additional Judi ci al Magi strate of | O ass,
Machi | i pat nam

In view of the statenent of |earned counsel for the
respondent and the fact that the entire anmount has been paid,
we deem it appropriate to quash the conplaint C C No.444 of
2002, pending on the file of the 11 Additional Judicial
magi strate of | Cass, Machilipatnam that has been filed under
Section 138 of the Negotiable Instrunents Act.

The i nmpugned judgnent is set aside and the appeal is,
accordi ngly, disposed of.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERVA)
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